
H of,  
IN THL CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH 

AT HYDERABAD 

R. P. NO • 7 2/9 3 

in 

0 • A. 787/9 1 

Be tw eec 

Ch .Narayanacharyulu 

and 

Date of oraer:Q-7 93 

Applicant 

Flag Officer commanding-in-Chief 
Naval Base, Visakhapatnam-14 

Staff Officer (Civ)Eastern Naval 
Command, Visakbapatnam 	 .. Respondents 

Counsel for the applicant 	; Party-in-person 

Counsel for the Respondents 	: Mr NR Devraj,Sr.CGSC 

CORAN: 

HON'BLE SHRI A.B. GORTHI, MEMBER(ADMN) 

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER(JTJDL.) 

ORDER OF THL DIVISION BENCH DELIVERED BY HON'BLE 

SHRI T. CHANDRASEKHARA REDDY, MEMBER(JUDL.) BY 

This Review Application is filed under 

Rule 17 of the Central Administrative Tribunal (Procedux 

Rules, 1987 to review our judgement dated 10.6.93 pass 

in OA 787/91. After going through the grounds raise5.  

in this Review Applicati.cn, we prodeed to decide thke 

Review Application by circulation under Rule 17(iii) 

of CAT (Procedures)Rules, 1987. 

2. 	OA 787/91 was filed by the applicant to direct 

the respondents to release the incremental benefits the 

became due to the applicant on 1.5.86, 1.5.87,1.5.88 an 

1.5.89 and to pay all consequential arrears and pass 



9 
such other orders as may deem fit and proper in the 

circumstances of the case. OA 787/91 was dismissed 

by our orders dated 10.6.93. The present review application 

is filed to review our judgement dated 10.6.93 passed 

in CA 787/91 as already indicated above. 

3. 	In our Judgement dated 10.6.93 passed in CA 787/91 

we have clearly stated that as the applicant was dismissed 

from service consequent to the conclusion of the disci-

plinary proceedings XDJ t8w&w.as initiated as against him, 

that the applicant was not entitled to for any increments 

for the periods w during which he was under suspension. 

The facts of the case would go to show that the applicant 

was under suspension during the period dak the applicant 

claintjannual incremental benefits: As the applicant had 

been dismissed from service as already pointed out, the 

applicant is certainly not entitled for release of 

kL. 
increment during period he was under suspension, and also 

during the period the disciplinary proceeding was pending 

against him. So, we see no error apparent on the face of 

the record and so the Review applicationis liable to be 

dismissed and is accordingly dismissed leaving the parties 

to bear their own costs. 

ntk) . (T.CHANDRASEKHARA REDDY 
Member(Judl.) 	 Meniber (Admn) 

Dated: 	 21 	1993 
mvl 	

Xty Regi 
To 

The Flag Officer, Comfanding-in_Chief, 
Naval Base, visakhapatnam-14. 

The Staff Officer (Civ) Eastern Naval Command, visakhapatnam. 
One copy to Mr.Ch.Narayanacharyulu, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Lvraj,: Sr.cXSC.CAT.Jd. 

S. One copy to Library, CAT.Hyd. 

S.  
6. One spare copy. 
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TYPED BY 	 COI'TARED BY 

CHEC1D BY! 	APPROVED BY 

IN THE CENrRAL ADMINISrRATWE TRIBUNAL 

HYDERABAD BENCH AX HYDE RABAD 

THE HONt JLE MI1.JIJS ICE V.NBELADRI iao 
/ VICE C:ixRAN 

ANt 
/ 

THE HON'BLE 11IR.A.B.GORTI-jY 

AND 

THE HON'BLE NR.T.CHANDLASEKHAR REDDY 
MEMBER( JUDL) 

THE HON' ELE ?4LP.T.flRtJ1VENCADAM:N(A) 

Dat&d 
	Ix -193 

CRDER/JUDG'IENT: 

L4/R.A/C*N);. n-ftc 	W 

in 

O.,A.No. 

Admi1$ed and interjrii diredtjoris 

issuer.  
AliO4di - 

Dispod nf with directions 

Dismissed 

DismI

der 

id as with.4rawr 	- 

'U 
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